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(8) My educational qualification is as under; By b

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Mame of the School /College/ University and the year in which the course was completed.)
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I the deponent, sbove named, do hereby verify and declare that the contents of this affidavit are true and corect lo the
best of my  knowledge and belicf, no part of it is false and nothing material has been concesled there from. | further
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(Hauwe of the E
(Hame of the

ct e H Lfua Conetltvency

1,4nil singh son of shri Fa. shafan tingh,aged shout 42 yeart
resident of village~Phulma(Fhuiwa) . F.0Nendarganj,F«5 «ikbarpur,
District Hawds,candidate of the above election ,J0 heareby
eplennly affirm and stzte on Oakh as under ;-
1,The fdllowing cases are pending againet we in which copnizance
has Leen taken by the Coury, '
LA}

(i)Section of the Act and description under section 374 of
of the offence for which coOgnizance {the I.F.C.and u/s 4740

baken. Miner kHineral concess-
lon Pule.
11)The Court which has Etaken chief Judicizl rHaglstrate,
coonizance Hawada.
’_&1] Caee HNO. j Akbar pur FeS.Cose no.28/39.
~* “iy)Date pf order of the couwrk )06 D3I A3,
e o cOognirance.
o wybe s of appeal (s) applicant(s) | NO appeal or Fevislon hae
finz ; ision etc,if,any,Eiled been filed againsk the
\ ‘afal above arder taking order of C.J.Ms,Hawsda.
cognlfance.
Py : :,f}asn:r.tptinn of casges in which cognirance

has already been takKen l1s attached oo
gej ar ate shes=t.)

E) (1)seckion of the Act and descciptdon
of the offence for which cognlzance

Under pgec.279 l.F.Cs
and 4o Bihar Minor

taken. Miner alconcession
Fule.
11)The cowrt which hae hey taken ,chief Judalelal Hagietr ate,
clgnizance. Hawadas
1ii)Case HO. yAkbarpur P,5.Case no.67/10
iv)Dakte of order of the Cowrt 4.
taking cignizance. ; mon
v)Details of appeal(s) /applicakion(e) No "Pi'::i ﬁl’:“i“mi
for revision ew ,if any,filed agalnst 88 g
above order Waking cbonirance. - the order of the

CadJalle,Nawada

(-} 4)Section Of the Act and description ]Uz“s 25{1-b) 4,26,35
of the offence for which cognlzance j of the Arme Act.
tﬂk-l'la

1i)The court which has taken cognizance ) Chief Judici=1
Haglstrate,lavada.

i 0z /120,
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iii)Date of orger of the Court
taking cognizance.
>
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iv)Details of appeal(s) app don(s) } NO appegl or Pevisdon has been
for revieion if any filed st (fliled soaelnst the order of
abﬂ\!- ander tmg Eﬂﬁnltﬁm CedalMas Nawada,.
! ) .
\ _ Under pection 279 1.P.Cs and
B e 4 /40 Bihar Minop Mines and
wh:uh g:-n;l.:' & ke y Kineral cacession Pule.
LA

ii)The cowt whbcthae been €aken : ;
Sl st ; Chief Judicisl Magistrate,Naw-d:=.

dii)Case Ho. JHasua F«S5.Cass no.27/401.

iv)Date of crder of the cowre )
taking cognizance. A

v)Detalle of appeal(s) fapplication lﬂn sppeal or Peviedon has been
(8)for revision,ebc.,1f any, fFiled e e
£iled againgt above order taking ) 4o h“‘f“;ﬁz;h' e
cognizance, oo "
(E) (1) Section Of the ict and deecription )Under eection 311/323/804/
of the @gffence for which coanirance i i "

taken.
11) The Cburt which has been ychief Judicial Magistrate,Hawada.
& cognizance. )
i 1.}{:::)‘; HO. } Akbarpur P.S.Case no.157/08,
e of vrder of the court 305 +05 .07

King rzgnizance

ile of appeal(s)spplicdtdon(s) ) No appezl or revision hae Teen
revision ektec,if any,filed } filedagaingy the order of
aingt the szhove order paking ) CuTebe,Nawsdsh.

€ognizance. )
(F) (1) Secticn of the Act and descripgtion ) Under secticn 302,701 /24

of the offence gor which cognizasnce I’ IePeCalk 27 ACMS Aok

taken.
ii)¥he Cowrt which hae b-sen taken } chief Judicial HMaglstr ate,
cognlzance. J Hawadah.

dil)Case Lio. }Nﬂh-ﬁ F+E«Case no=9,105.

iv)Date of order of the cowwt taking )
COgnizance. )
v)Detalls of sppeal(s) fapplication ) pcriminal Fevieion f£iled hefore
(s)for revigion ete,1f mr,fﬁ!d } which way unthr swn.
again-& sbove order baking

cognizanxe, @J/L/L‘_ ’_‘pm”:/ﬂ
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